
FIR No.101/2020 
PS : Khajuri Khas/Crime Branch 
State Vs. Umar Khalid 
 
20.10.2020 
 

 Proceedings conducted through Video Conferencing using CISCO 
WEBEX hosted by Sh. Inderjeet Kumar, Reader of this court. 

Present: Mr. Manoj Chaudhary, Ld. SPP for State with IO Inspector Sunil 
Kumar. 

  Ms. Sanya Kumar, Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant for supplying the 

copy of FIR, remand application dated 01.10.2020, remand order dated 

01.10.2020, medical reports of medical examination conducted during police 

custody and the copy of reply of IO relied upon in the order dated 03.10.2020. 

          I have already heard the arguments. 

 Certain point were clarified from the IO regarding reply of IO, relied 

upon in the order dated 03.10.2020.   

 It is submitted on behalf of the applicant that he was arrested in case 

FIR No. 59/2020, PS Crime Branch on 13.09.2020 at around 10.30 p.m. and 

remanded to PC for 10 days vide order dated 14.09.2020, passed by Ld. 

Sessions Court, Karkardooma Court and thereafter, he was remanded to JC 

till 22.10.2020.  It is further submitted that during the judicial custody period 

on 01.10.2020, the applicant was also arrested in the present case i.e. FIR 

No. 101/2020, PS Khajuri Khas which is investigated by the Crime Branch.  

It is submitted that during the course of remand proceedings, applicant made 

categorical requests to the concerned Ld. Duty Magistrate at Tihar Jail 

Complex for the presence of his counsel, however, the request was not 

entertained by Ld. Magistrate.  It is further submitted that facts pertaining to 

arrest of applicant in FIR No. 101/2020, PS Khajuri Khas, remand 

proceedings and the intimation of the same to his counsel had not been set 

out in greater detail in the applications dated 01.10.2020 and 02.10.2020 

filed by the applicant.  
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  It is also stated that vide applications dated 01.10.2020 and 

02.10.2020, applicant had sought a copy of the remand application dated 

01.10.2020, remand order dated 01.10.2020 granting police custody, ground 

of arrest, medical report and copy of FIR No. 101/2020, PS Khajuri Khas 

investigated by Crime Branch. It is submitted that vide order dated 

02.10.2020, Ld. Duty Magistrate had called a report from the IO on the 

applications while directing him to supply a copy of FIR No. 101/2020, PS 

Khajuri Khas in the interregnum.  It is further submitted that the said 

applications were again listed before Ld. Duty Magistrate on 03.10.2020 who 

permitted the handing over articles to applicant in custody and meeting of the 

applicant with his counsel of his choice outside the earshot of the police.  

 It is submitted that prayer with respect to copy of the documents i.e. a copy 

of the remand application dated 01.10.2020, remand order dated 01.10.2020 

granting police custody, medical reports of the medical conducted during the 

police custody and copy of FIR No. 101/2020, PS Khajuri Khas investigated 

by Crime Branch continues to remain pending.  Thus, by the present 

application, applicant has prayed for supplying the aforesaid documents  and 

also the copy of reply of IO relied upon in the order dated 03.10.2020.    

 On the other hand, Ld. SPP has vehemently opposed the present 

application.  He submitted that there is no provision in Cr.P.C. to supply the 

documents before taking the cognizance by the court. He also read the reply 

filed by the IO stating that applicant has been informed about the grounds of 

his arrest. He further submitted that if the said documents are supplied to 

the applicant at this stage, it will open the Pandora box and applicant will be 

moving number of applications for supplying one or the other document.  It 

is prayed that application may be dismissed. 

 I have considered the submissions of Ld. Counsel for applicant as well 

as Ld. SPP and IO. 

The Ld. Counsel for the applicant has argued that the applicant may be 

supplied the  copy of FIR, remand application dated 01.10.2020, remand order 

dated 01.10.2020, medical reports of medical examination conducted during  
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police custody and the copy of reply of IO relied upon in the order dated 

03.10.2020, so as to know the grounds of his arrest.  

 It is settled proposition of law that no person shall be detained in 

custody without being informed, as soon as may be, of the grounds for such 

arrest. Article 22 (1) of Indian Constitution stipulates that no police official 

can arrest an individual without informing the grounds of his arrest. Articles 

22 of the Constitution guarantees the fundamental right of protection against 

the arrest and detention. Section 50 of Cr.P.C. provides that every police 

official with authority to arrest someone without warrant, must inform the 

person getting arrested about the crime for which he is arrested and other 

relevant grounds for the arrest. The provisions of Section 50 of the Code are 

mandatory.  The police official must inform the arrested person all his rights 

after detainment and this is the duty of police official which he can not refuse. 

The provisions of Section 50 of the Code are inconformity of Article 22 (1) of 

the Constitution. Arrested person is entitled to full particulars of the offences 

for which he is arrested or other grounds for such arrest and his detention 

will be illegal if he has not been communicated the particulars of the offence.  

An accused must be informed of the bare necessary facts leading to his 

arrest such as the grounds and the reasons, and the facts that in respect of 

whom and by whom the offence is said to have been committed as well as the 

date, time and the place of offences etc. and for that purpose there is no 

prohibition in law restricting the supply of certain  documents to accused who 

has been remanded to judicial custody.  There are certain judgments of 

various High Courts, requiring the police officials to supply the copy of FIR to 

accused before filing of charge sheet or immediately after registration of FIR. 

as it is vitally necessary that the accused should be granted copy of First 

Information Report at the earliest possible stage in order to enable him to get 

the benefit of legal advice. Further, the remand application dated 01.10.2020, 

remand order dated 01.10.2020, medical reports of examination conducted 

during police custody and the copy of reply of IO relied upon in the order 

dated 03.10.2020 does not contain any material which may not be disclosed 

due to sensitivity of the matter or for any other reason.  The charge sheet in  
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the present case FIR No. 101/2020 PS Khajuri Khas, qua other accused 

persons has already been filed.   

Considering these facts and circumstances and settled position of law,  

it is expedient and in the interest of justice that a copy of FIR No. 101/2020, 

PS Khajuri Khas, copy of the remand application dated 01.10.2020, remand 

order dated 01.10.2020 granting police custody, medical reports of the 

medical conducted during the police custody and a copy of reply of IO relied 

upon in the order dated 03.10.2020 should be granted to accused. 

 Application is accordingly allowed.  

The Reader of the court of the undersigned is directed to send the copy 

(annexed with the reply of IO) of all the above said documents to the e- mail 

id of Cl. for the applicant. 

Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
 20.10.2020 

  



FIR No.58/2020 
PS : Karawal Nagar 
U/s. 147/148/149/302/307/365/342/323/120-B/34 IPC 
State Vs. Hemant Pratap Singh 
 
20.10.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Ld. SPP for State. 

  Mr. Deepak Vohra, Ld. Counsel for applicant. 

   

 This is an application moved on behalf of applicant u/s. 91 Cr.P.C. 

along with Section 165 of Indian Evidence Act. 

 At the request of Ld. Counsel, put up on 26.10.2020. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
      20.10.2020 

  



FIR No. 94/2020 
PS : New Usman Pur 
U/s. 147/148/149/324/307 IPC 
State Vs. Md. Julfikar 
 
20.10.2020 
 Proceedings conducted through Video Conferencing. 

 

Present: Mr. Saleem Ahmad, Ld. SPP for State. 

  Mr. Vishal Chaudhary, Ld. Counsel for applicant/accused. 
  

 This is an application moved on behalf of applicant for supply of copy 

of main charge sheet to accused u/s. 207 Cr.P.C. 

  Reply of the IO received wherein it is stated that CCTV footage and copy 

of E-supplementary challan has already been supplied to Advocate Mr. Vikash 

Arora who is counsel of applicant/accused. 

 Ld. Counsel for applicant submits that he wants to withdraw the 

present application.  

 In view of submission of Ld. Counsel, present application stands 

withdrawn. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
 20.10.2020 

  



FIR No. 121/2020 
PS : Khajuri Khas 
U/s. 109/114/147/148/149/188/435/436/34 IPC 
& 3/4 PDPP Act  
State Vs. Kundan 
 
20.10.2020 

 Proceedings conducted through Video Conferencing. 

 

Present: Mr. Manoj Chaudhary, Ld. SPP for State. 

  Mr. Abas Khan, Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant for bail. 

 Reply to the application already received. 

 Arguments heard on the application. 

 It is submitted on behalf of applicant/accused that he was called in the 

police station for inquiry and thereafter, falsely implicated and arrested in this 

case.  It is further submitted that applicant/accused has not committed any 

offence.  It is further submitted that applicant/accused was on his duty on 

the day of incident and he never involved in any criminal activity.  It is 

submitted that nothing has been recovered from the applicant/accused.  It is 

further submitted that applicant/accused has clean past antecedents.  It is 

further submitted that co-accused Amit Kumar with similar allegations and 

role has been granted bail by Ld. Court of Sessions on 20.06.2020.  Ld. 

Counsel has also relied upon the judgments in case of State of Rajasthan Vs. 

Balchand 1977 Vol. 4 SCC 308, Gurcharan Singh Vs. State (Delhi 

Administration) (1978) 1 SCC 118, 16 and Dipak Subhash Chandra Mehta 

Vs. CBI 2012 (4) SCC 134.  It is prayed that applicant/accused may be 

admitted to bail.  

 On the contrary, Ld. SPP has opposed the bail application and 

submitted that applicant was an active member of rioters who were involved 

in rioting, vandalization, arsoning of public and private properties.  It is 

further submitted that a Masjid was also vandalised and set on fire by rioters.   



It is further submitted that the eye witnesses have specifically named the 

applicant/accused in respect of his involvement in the present case. It is 

further submitted that bail application of the applicant has also been 

dismissed by Ld. Court of Sessions.  

 As per allegations, the applicant/accused was a part of unlawful 

assembly/rioters and was involved in rioting, vandalization, destruction and 

arsoning of public and private properties.  During the present incident, a 

Masjid was also vandalised and set on fire by rioters. The illegal mob had used 

small gas cylinders and put bikes and cycles on fire inside the Mosque in 

order to enhance the fire and to blast in the Mosque. Eye witnesses have 

specifically named the applicant/accused and stated about the involvement 

of applicant/accused. Bail application of the applicant has already been 

dismissed by Ld. Court of Sessions.  Keeping in view all these facts and 

circumstances and gravity of the offences committed by applicant, I do not 

find any ground to release the applicant on bail.  Accordingly, application is 

hereby rejected.     

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 
(Purshotam Pathak) 

Chief Metropolitan Magistrate 
  North-East : Delhi 
 20.10.2020 

 


		2020-10-20T16:05:49+0530
	PURSHOTAM PATHAK


		2020-10-20T16:06:16+0530
	PURSHOTAM PATHAK


		2020-10-20T16:06:37+0530
	PURSHOTAM PATHAK


		2020-10-20T16:07:02+0530
	PURSHOTAM PATHAK




